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.12.200 	Heard Mr. M.U. Mandal, 

learned counsel for the applicant 

and also Mr. A. Deb Roy, learned 

Sr. C.G.S.C o  for the Respondents. 

Issue notice to show cause 

as to why the application shall 

not be admitted. 

List on 2.2.20041 for 

i admission, 

Mnber (A) 

mb 

• 	 FRUMNo 4 

(SEE RULE 42) 

CENTRAL 	JDW[tNISTRATIV TRIBUNAL 

GUWAHATI BENCH: 

ORDER_SHEET 

Cignal .ApplecaUon No : 

sej Petition No: 

rrpt Petition No: _ øs__J 
ALvi 	pplecation No: 	S.  

NLm of the Jpotecant(S)  
' 	

arn o the Respond ant(s) : ___________ 

cLe for theAp1ecant:- 	H4 	 rL1_ 
Th 	r 

cate for the Resrondat:_ 

?Nt e s of the keg i stry j date 

ns1  app!icflOfl Is lik 
F t11 hi. t . o t 1 n ti m 

H 	 ......
I.  

* fi' 	c 
[or Fs. 	sacd 
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O.A.287/2003 

QYc&' 	
23.2.2004 present: The Hon'ble Shi Shank 

L,.e D/S-f 1 	-'s"' 	 Raju. Member (j). 

2 	 The Hori'ble Shrj K.V. t, 	
prahiadan, Member (A). 

List the case on 15.3.2004 f 

• hearing. On that day respondents 

are to produce the relevant 
records. 

I 
Member(A) 	 Hembe4y) 

bb- 

15.3.2004 	Heard .. M.U. Wndal, learned 

counsel for the applicant and also 

A..Deb Roy,iearned Sr. G.G.S(.c. for 

res,ppndonts 

The application is admitted.. List 

the rnatte. before the next Division 

8ench 

t( t 

4Q- 

• t o 	9-c*-i c. 

Nbmber(A) 

1i 
	0.71 

14.5.04 	cone appear for the parties. 
T 'djourned 	next Divj.sion Bench. 

/ 

411em(J) 

pg 
23.9 .2004 	Heard learned counsel for the 

parties. Hearing concluded, Judgment 

delivered in open Court, kept in 

separate sheets. 

The O.A. is dismissed in terms 

of the order, with costs, 

ner*) 	 Vice-chairman 
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CENTRAL ADMINISTRATIVE ?RIBUNZL 
GUAhTI NCH 

1)AT; OF 1i'CIICN 2 9__. 

AbdurRahim 
• 	 • óoa a •o aOt 	• 

• a a • • 	 . • 	. . 	. . 	
• 	• LVoCAT' FOR THi 

APPLICANT(S). 

. • , • • • • . 	
. 9f: • . . • • • 	

• • * • * , • • • • • • • 	, , , • 	• RESPOL.1ENT (s) 

:9:?::: 	• • * •*• a 	• ADVOCATE 	OR THE 

•• • a 	a a  a 
• 	0 * 	• 

RESPONiNT(S). 

THE HON'BLE MR. USTIC R. K. BATTA, VICE CHAIRMAN. 

T-h- HON 'BLE MR K V. PRAHLADAN, ADMINISTRATWE MEMBER. 

1. Whehr Reporters of loc paperS may be allowed to 
see the 

judmeflt 

20 To be referred to thepqp  prter or not 7 

3 Whether their LordshipS wish o se the fair CO2Y of the 

Judçmeflt ? 

4 	eher the judqmeflt is to be circulatn.,d to the othr benches? Nj o  

•Jugmeflt delivered by Hon'bl Vice-Chrman. 
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CENTRAL ADMINISTRATIVE TRIBUNAT, GUWAHATI BENCH 

Original Application N0.287 of 2003. 

Date of Order : This, the 23rd Day of September, 2004 

THE HON 'BLE SHRI JUSTICE R • K. BATTA, VICE CHAIRMAN. 

TH HCI1 BLE SHRI X. V. PRARLADAN, ADMINISTRATIVE MEMBER. 

jbdur Rahim 
S/o Samad All 
Viii: Chiracuti, P..O:Chiracuti 
P.3: Chapor, Dist: Dhubri 
AsSam. 	 . . . . 	Applicant. 

By Advocates Mr.H.R.A.ChoUdhUry, Mr.M.U.Mandai & 
Mr. Z.Hussain. 

- Versus 

The Union of India 
Represented by the Secretary 
to the Government of India 
Department of Communication 
New Delhi. 

The Director of postal Services 
New Delhi. 

The post Master General, ASsarn 
MeghdoOt Bhawan, Guwahati. 

The Superintendent of post Offices 
Goalpara Division, Dhubri 
D1St: DhUbri, Assam. 

5 • Elias Rahman 
Son of Ebrahim Khalli 
Viii. & P.O: Chir-cuti 
P.8: ChapOV 
Dist: Dhubri 
Assarn. 	 . . . . 	Respondents. 

By Mr.A.Deb Roy, Sr.C.G.S.C. 

OR ID E R (oRAL) 

BATTA, J.(V.C.) 

The applicant applied for the post of Branch pt 

Master at chirakata Branch post Office pursuant to notifi-

cation dated 20.6.2003. interview was held on 18.9.2003. 

According to the applicant, letters dated 19.9.2003 and 

20.102003 were issued to 1our candidates contrary to the 

notification. The applicant says that he did well in the 

interview, but the Selection list was not notified. 

Contd./2 
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According to the applicant, he is fully qualified for the 

Said post' and the letters written on 19.9.2003 and 20.10. 

2003 to respondent no.5 to submit land document are contrary 

to the selection process contempated in the said notIf1ctjon. 

According to him, respondent no.5 had not fulfilled all the 

terms and conditions of the said notification and as such 

his appointment, if any, is required to be quathed and further ,  

directions are sought to select the applicant and appoint him 

to the said post. 

Respondents have filed reply stating that when the 

applications were opendd in presence of the candidates for 

scrutiny it was found that none of the candidates submitted 

land documents exclusively in their own name on account of 

which, selection of the candidates could not be done on 

that day..However, four candidates having higher marks in 

H.S.L .C, examination were asked to submit land documents 

exclusively in their own name for final.selection. Out of 

the said four candidates, two Candidates including respon 

dent no.5 submitted registered land deed in their own 

name and be -ween the said two candidates respondent no.5 

having higher marks was appointed to the said post vide 

letter dated 10.12.2003. 

We have heard Mr.M.U.Mandal, learned counsel for 

the applicant as well as Mr. A. Deb Roy, learned Sr.C.G.SC. 

for the respondents0 

Learned counsel for the applicant has argued that 

the selection process mentioned in the notification dated 

20.6.2003 contemplates that the selection has to be finali.. 

sed on the date on which the applications are scrutinised 

i.e. 18.9.2003,and 	h none of the candidates had filed 

land documents, no further time could be given and the selec-

tion process could not be deferred for the putoserpf produc- 

Contdo/3 
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tJion of land document in view of the said notification. In 

sipport of his contention, learned counsel for the applicant has 

xlied upon judgment of the 1pex Court in Maharashtra State 

Transport Corporation and Ors. vs Rajendra Bhirnrao Mandve and 

s. reported in AIR 2002 SC 224 and has particularly placed 

.r1iance at paragraph 5 of the said judgment0 

5. 	Mr.A.Deb Roy, learned Sr.C.G.S.C. appearIng for the 

xespondents, has stated that since no candidates had produced 

land documents in their name on 18.9.2003, as such, four candi-

dates 	higher marks were given opportunity to produce land 

ocuments. It is further contended that the applicant had secured 

only 32.3% marks in H.S..L.C. examination whereas respondent no.5 

had secured 56% marks and as respondent no.5 had better marks, he 

as selected. In further reply le am ed counsel for the app lican t 

has stated that the applicant had, infact, submitted all required 

ocuments including land holding certificate. 

A close scrutiny of notification dated 20.6.2003, and 

specially Paragraph 8 of which deals with selection procoss 

àhows that the selection will be made on merit among the candi-

dates, who fulfill all the prescribed eligibility conditions • It 

us, no doubt, true that the notification speaks of the selection 

the date on which the applications are scrutinised. However, 

At is pertinent to note that selection is required to be made on 

erit and, in our view, merit cannot be sacrificed at the altar 

lof procedural aspects • The Selection Ccnmittee found that res- 

ondent no.5 had more marks since he had secured 56% marks in 

'IH.S.L,C. examination, whereas the applicant had secured only 

32.3% marks, In view of the huge disparity between marks of 

'the two candidates, the Selection Canmittee thought it fit 

to give an opportunity to the candidates who had higher mar1 

,to produce land documents on subsequent date. This was done so 

'ithat a meritorious candidate gets and the procedural re- 
L 	 land 

quirecnent was relaxed in respect of prodition bfL;:UoCUmentS. 

Contd./4 
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Respondent no.5 produced land documents subsequently and he 

was appointed against the said post. In the circumstances, 

We are of the opinion that selection of the respondent no.5, 

who was having more marks than the applicant, cannot be 

faulted with. 

7. 	We are supported in respect of the view taken by 

us by two Full Bench judgments of Tribunal namely:- H. 

Lakshmana and Others -vs- The Superintendent of post Offices, 

Bellary and Others reported in 2003 (1) ATJ 277 and Rana 

Ram -vs- Union of India and Others reported in 2004 (1) ATJ 1. 

In Raria Raji -vs- Union of India and Others (Supra) similar 

issue Caine up for consideration before the cull Bench, 

wherein, it was held that a candidate applying for the post 

of EDBPM need not submit the proof of income/property alongw.ith 

application s  nor the said proof is requIred at the time of 

interview and the selection/appointment has to be made on 

the basis of marks obtained in the matriculatIon examination0 

Thereater, the candidate selected can be given, reasonable 

time to submit proof of income/property as pur rules/instru 

etions, 

Reliance placed by the learned counsel for the 

applicant on the judgment of the ?pex Court does not, in 

any manner, help the applicants case since observations 

therein have been made In the context. In that case, posts 

of Drivers in Maharashtra State Road Transport Corporation 

:were  advertised in 1995. Selection process had started and 

driving test Was held. However, when the selection 

prOceSS Was in progress, a circular dated 24.6.1996 was 

issued by the Corporation fixing criteria for selection. 

This obviously could not be done and the same could not be 

applied to the ongoing selection and in this context the 

Apex Court has made the observations in Paragraph 5 of 

Contd./5 



the judgment. 

9. 	We may also point out at this staae that the 

applicant, in order to creat prejudice against respondent 

no.5, made funfounded allegations in Paragraph 4.5 of the 

application stating that respondent no.5 is a man of bad 

character and he was involved in many notorious activities 

like immoral living. This statement has been verified by 

the applicant as true to his knowledge as can be seen from 

the Verification. The applicant s  however, did not place 

any materials whatsoever on record to substantiate his 

unfounded allegations and this, in our view s  has been done 

by the applicant deliberately only to creat prejudice 

against respondent no.5 so as to defeat his selection, 

hich ias otherwise done on merit. 

In view of the above, we do not find any merit 

in this application and the application is hereby dismissed 

with costs, 

K.VOPRAHLADAN ) 
	

R.K.BATTA ) 
ADMINISTRATIVE MEMBER 

	
VICE CHAIRMAN 

'B 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 76 

GUWiATI BENCH,GUWAHATI. 

O.A. NO. .,%t 	/2003. 

Abdur Rahim 
	

I 
Vs. 

Union of India & Ors. 

jifft  of Dates and synopsis of the ap1ication : 

27.1.03 : Notification issued by the updt. of post 
Cffices,Goalpara Division for filling up 
Branch post Master at Chirakata Branch post 
Office under Bilasipara Sub Division, Dist. 
Dhubri. 

27.1.03 • 	The D1icanjub1Pited teapp-eat±n-±or 26.5.03 : 	the post of BPM at 	a]$a.ta. 

19.6.03 : Notification dated 27.1.03 was canel1ed. 

20.6.03 : 2nd Notification was issued by the Supdt. 
of post Offices, Goalpara Division, Dhubri 
for filling up the same post as notified 
dtd. 27.1.03. 

	

19.9.03 	The unqualified candidates called for production 
2.x2x2 A of land document. Thep1iant has appeared 
20.10.03v beforethe Selection Committee as per the 

	

18.9.03 0 	invitation ]ter 27.8..03a.J.ongwithother 11 
can'didates., The other candidates were not 
eli'ib1e and qualified at the time of interview/ 
selection dtd. 18.9.03. The respondents 
authorities are 
the rpondent No.5 without. pubiishinseiect 
list as per the notification dtd. 20.6.03 
who is not eligible and qualified candidate 
at the time of interview/selection. 

16.12.03 : The applicant has come to know that the 
private respon It 	 i5appointed 
by the respondent authority= without 
publishing the select list by violating 
Acts, rules guidelines and notification dtd. 
20.6.03. Hence this application. 

[I 
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E1'ITRAL AflNISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

O.A. NO. 2/2003. 

BETWEEN 

Abdur Rahim • 	 ....... 	pplicant. 

- Vs. 

Union of India & Ors. 	... ...•• 	 Roppndents. 

I N D E X 

Sl.No. Particulars of the documents Page No. 

10 'Application. i,9 
2, Verification' .... 

17 
3 . Aiinexure - 1 

4 0  Annexure - 2 

5. Annexure - 3 

6, Annexure - 4 . 	 •1 

7 Annexure - 5 .... 
i:v9 	3,1 

 Annexure - 6 •••• 32— 	/ 

 Annexure-7 3S 	99 .... 

 Annexure - 8 

 Anriexure - 9 
•5 

12. Annexure - 10 .... 

Filed by : 

Advocate. 

4. 
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H 
THE CETR?L AthINSTRATIVE TIIBUNL gGUWAHTI iRlNii: :GUiThTi. 

O.NO..2&Z/2003. 

EE1S1EEI1- 

eon of Srnd Ali, 

Village-. Uttraeut, P.O. Ghirjeuti, 
P.S. capor. 
1.a to lhlIrL, As earn. 

•....lpplicant. 

-Versus.- 

The Union of India represented iyt the 
cretry to the Govt of India, 

Dpartrnent of Qmmunication, 

New Be Thi. 

The Jirector of Vatid Poetal Ser,1cee, 
Now Dethi. 

.3. The Poet Naster General, iseam, 

Meqhdoot shavin# Guwhti. 

The Szperinteneritof Poet Office, 

Glparc Division, Duri, 

]it, Ebu}iri. Aseam. 

Elias Rahman, 

eon of lbrlhim Xhalil 

Viii. and P0. aiira.-outi 

P.S. a%or, 

Diet. 11ubri. Ascan. 

••, 1Zpondents. 

LI 

'I 
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DEAIL.S OP. iAMI4XG,1ANT 

1. pRTIcULAR OP 	ORER 	 PPLICATI  ON 

IS MADE 

The jnstaflt applicati•fl is directed against 

the illegal actien of the resp.ndeflts autherity in 

pursuance to the .hinterview/Selectiifl dtd. 18.9.2003 for 

the p•st Of GDS/EDDWEDMC i.e. PeSfl at Chiracuta Branch 

if P•st .ffice,under Bilasipara Sub ,DiViSiifl1 in Dhubri 

District • Assam and also against a illegal actisfl of the 

respindents authority by vi.lating the Notificati*fl dtd. 

20.6.20030 The applicatiifl isaiss directed against the 

arbitrary# malafide,,bias discrimiflttirY and high handed 

exercise if p.wers of the respondents authoritY in seleCt 

tion at and  appmint if PO* if Chiracuti Branch Pist Office. 

2.3iRI$DLC'0N 	IBUNALF" 

The applicant declars that the subject matter 

if the app lictiifl 
is •withifl the j.urisdictiifl if this 

.M.n'ble 1ibuflal. 

.• IMITATIQN:- 

The applicant further decj..res that the 

jpplicatisfl is filed within the iimitaUfl perild 

prescribed under Sectimfl 21 if the AdminiStrat0 

ibUflhl Act. 1985. 

4 PACTS OP THE CSE;- 
citizen of India 

4.1. 	
That the app iicati• is a  

and a permanent resident if 
ChiraCS P.S. ChapOroin the district if Dbubri,m 

and as such he 
is entitled to get all ri4bt3 and 

sirts, 

pjj1ege5hh1its and pr.teCt guaraflt 
by the 

dia ad ether laws if the lend. 
constitution  of In  

C.ntd. 



I, 	

-'.3-- 

4.2. 	That 	27.1.200'2 a notification was iosued by the 

3.iperintendent of poSt office, Goalpara Ilvision for fillin! 

up the poct of Brancit Poet Master at Cheraeuti, Branch Office 

Icordhly • the applicant applied for the said post. But, 

8upricinly, on 19.6.2003 the earlier notifictjon was 

cancelled due to some unavoidable reons 

Photo pie.s of the not flcatin dtd. 27.1.03, Two 

Potin and letter dtd. 19.6.03 are ariced hereto 

1 serieG and 2 respectively, 

That on 20.6003 riother notification was issued 
by the Slperintende..t Of Post Office, Goalpara Divcion, thubri 
for filli up of poSt of &anch Post Master of (hircjutJ. 
branch Po$t office. 	iny, the 0P.Plicant zpplied. for 
the said post alonwith other 11* candidates. The applicant, 
being quifjed for the mid poSt SUMnitted all, required docu.. 

meats with the form. After the Interview held on 18.9.03, 

The letterft 	19.9.03 and 20,10,03 were iued to 4 

candidez which contrary to the Notification. 
PC* fl 

3 CIDpies . of the '1areter crtffjcates 2 letters 
dtd. 19,9,03 and 20.10.03 are annexed hereto 
as Annexure-.2 A series. 

A Photo copy of the Notification dtd. 20.6.03 
is ann •xed hereto as Ar1xure. 3 to this petition 

494. 	That on 27.8,2003 , the applicant w as invited and 
max asked to appear lef ore the se1eajon commjee on 18.9.2003 •  
Accordingly, the petitioner pear2d in the select j 
ttee on 18,9,03 alOflwith Other 11 c;jjdj da tes and  the applicant 
did well in the interview for the post of Branch Post Master 

contd/...4 



for Utiracuti 1rnch of poSt Office*  As per the terms and 

conditionS of the n4fication, the selected list should be 

published /notified in the notice Board then and there* 2ut 

the respondents did not publish the select list till date 

The applicant being Hac psCed candidate, suni1tted a&I 

documents as per the terms of the advertisements aXing with 

the prie th Morking certi tifate. 

A copy of the letter dtd. 27.8.03 , R.. ,L.H. 

I. C. Jdmid , Tes timorijal and Markzheets and 

l e deed and H an ding ov er cb arg e are anneXed 

hereto as Armexure ,i4, 5 series, 6 eerje , 7& 8 

respectively. 

4,5. 	That on 19,9.03 , the reSpondents wrote, letteer 

to the one Elino Pahmnn arid AShd Ali Ithned directing them 

to Subjt Lend documents, on 20.10.2003, another letter was 

jssued to one RDfiquI Islam and Jahan All directing them 

to lubmi t 1 arid docunnt a. The above no ted two letters 

dtd. 19.9.03 arid 20.9.2003 amn not be issued as per *m 

terms and conditions of the nø.fication dtd4 20.6. 2003 and 

the same two letters were iued just to accodate the 

private respondnta for extraneous consideration which can 

not be allowed as per the Act, piles Q.iideljnes and noti-

fication framed thereunder. The respondent nc.5 is a man 

Jtd mracter_rind hehas involved many notorious acti!iti es 

like immoral living arid be was not eligible and qulif led 

and could not furnish 6=d documents, at the interview 

held on 18,9.2003. 
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.4(a) 

4 9 5 	That the applicant begs to st,)tg that he 

hs fulfilled all the terms and conditions as laid 	 ç 

seem in the aotification and the applicant is the only cndi.-

dates who eught to have been selected and appointed for the 

post of Branch Poet Master at (1iiraouti Branch P0st Office, 

The Respondent rio. hd not fulfilled all the terms 

and cDnd.itionls as per f the notification dtd. 20.6.20003 - 	 - 

and ItS could not ikII fulfill all the condition at the 1- 

Qubmi3sion of his application and at the time of selec- 

tion comntttee held on 18.9.2003. No other candidates was eli-

bile and qulif led anid C9u.d not fulfil conditions as per .  

the Notification dtd. 20.603 except the ppliant. The 

Rpóndet no. 5 8umitted gifted Lfld docurnnits wbtbh was 

rejected. 

4.6. 	That theapplicant was pointed and served fora 

period of 2 months in the said post at thiracuti $rrich 
* 

post of Lice as G • D. S., E. D. D. A. Qim EI11 C' M, The Nppli cant 

has come to know from reliable source that the respondent 

no. 5 would be appoin ed very Shortly by dthoureinq the 

;x Gyidelinee and Notification. e respondents are 

contemplating to deprieve him fttxtx with extraneous 

consj clera tion. 

4.7. 	That the applicant begs to state that the 

applicant was eligible candidate at the time of 

ha.e been selected for the post of LP.M. G.D.S/LD.I)A 

±IUXO( The Respondent No. 5, was not eligible and 

eon td/-.5 
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qualified candidate at the.;time of interview/selection 

as no app ointm 
' 	 t. 

illegal select 

to •saidselect 

nt shall be ,made in view of parpsted 

4 
list and it any appoint made in pursuance 

list, shell nst be given effect. Since 	. 

the select list=  and the appointment of the respondents 

No.5 is illegal, arbitrary o  malafide,bias,based on 

extraneous consideration, and as such, the S elect listed 

the appointment in favour of the respondent No 9 5 may 

.kindly be set aside and quashed in the interest of 

justice. 

4.8. 	Tnt c•nsidering the facts and circumstances 

of the case, the select list and the appointment letter 

infavour of the respondent No.5 may kindly be stayed in 

the interest of justice. 

4.99 	That this applicatisn has been made bonafide 

and to secure the ends of justice. 

5. 	GROUND FOR RELIEF WITH LEGAOVISONF 

5.1. 

 

For that the.. impigned selection and appciflt 

ment letter infaVoUr Of the respondent No95 is illegal. 

arbitrary, malafiêe 
withøUt jurisdicti'Sfl as per the 

acts,RUleS. Guidelines, and notification dtd.20.6.03 

select list and the appointment. letter infavoUX of the 

respondant No.5 if already 
is not sustainable and liable 

to be set aside and quashed. 

Ofltd.. 



	

52. 	per that n.ther candidate except the applicant 

is not eligible and qualified at the time of interview 

and as such the illegalo selectiji list is liable to be 

set aside and quashed. 

	

5.3. 	per that the respondents authoritY letter 

dated 19.9.2003 and 2.0. 2.0.2003 are illegal, arbitrary, 

bias, malafide arbitrarY and without jurisdiction and 

as such the select list is illegal, malafide arbitrarY, 

and with•Ut jurisdicti•fl and the same is liable to be 

set aside and quashed. 

	

5.4. 	For that the respondent authorities have 

violated the Act, Rules. Guidelines and Notification 

framed thereunder and as such impugned select list 

and the appointment letter in favour of the respondent 

No.5 i already is illegal# arbitrary,malafide,bS ,  

based on extraneous consideration and the same is 

liable to be set aside and quashed. 

	

5 1 5. 	per that in any view of the matter the 

entire action of the respondent are liable to be 

be set aside and quashed. 

The applicant craves leave Sf the H.n 1 ble 

'ribuflal to advance more grounds both factual as 

well as legal 
at the time of hearing of the case. 

- 

Fl 
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60 	 DETAII& OF TRSDES EXFUUTEDt - 

The appi±caflt declares that he has no other 

alternative and efficacious remedy except by way of 

filing this application. 

7. 	MATrERS NOT PRE SLIQUSLY FILED OR PENDING 
BEFORE ANY OTHER 'COURT 

The applicant further declares that no 

other applicatiefl.Writ petition or suit in respect Sf 

the subject matter of any other C.urt, Authority •r 

any other Bench of the Hon'ble Tribunal f.r any such 

application, writ petition or suit is pending before 

any of them. 

80 	 RELIEFS SOUGHT FOR;- 

Under the facts and circumstances stated ab•ve 

the applicant prays that this applicati•fl be admitted, 

records be called for and notice be issued to the 

respondfltS to show cause as to why the reliefs sought 
In 

for is/this applicatisfl should not be granted and upon 

hearing the parties and on perusal of rec.rds, be 

pleased to grant the following reliefs$. 

8010 	To direct the Respondent No. 3 & 

to set aside and quash the 
impugned select list and the 

appointment letter made by the 
Superintendent Pea tal 

Departmeflt.G0alPara DiviSiSfl.Dhub1. if any in favour 

•f the respondent Ne. 5. 

C.ntd. 

I 	k 
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I'  

I] 

.8. 

8.2. 	.T* direct the respendent 	& 4 to select 

the applicant and also to app'oint the 

applicant in the post of GDS /EDDIVEDMc/BPN I.E.Pesn 

at Chiracuti Branch 'Psst, Bilasipara in the District 

of Dhubri, for inpursuance to notification/selection. 

8.36 	Any other reliefs/relief to which the 

applicati.n is entitled to. 

ERI,M DER PRAYED FOR: 

Pending disposal of this application the 

Applicant1 prays that Your Lordships w.u]d be pleased 

to stay the select list in pursuance to selection 

committee held on 18.9.2003 in pursuance to the 

notification dated 20.6.2003 and also direct the 

respndents. authority not to make any appointment 

in favour of the respondent No.5 or be pleased to 

stay the appsintment letter/ in favour of the 

respondent No. 	f already made in pursuance to 

notification dated 20.6.2003. 

Further be pleased to zx± direct the 

respondent authority that there shall be no bar to 

appoint the applicatiuring pendency of t. is application 

The appIicat.n is filed through Advocate.. 

contcl.. 
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PMTICULMS OF THE I,P.O. 

(i) 	I.P.O. Ns. 

Late 	0,12 

Payable at:- Guwabati. 

LIST OF ENCLOSURE:-

As stated in the Index - 

c*td.. 
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R I PI C AT I 

I,Sri ,Abdur Rahim* aged about L years# son of 

Samad Mi ,resideflt .f village_chiracuti. P.O.Chiracuti. 

P.S. chap.r, in the district of Dhubrie Ass am, do hereby 

solemnly afftrm and declare and verify :  that the Statement 

made in paragraphs 1,2,,11a4,c, iO 	are true to my 

knowledge, these made in paragraphs 

are derived from the records and the rest are my 

humble submissions before this H.n'ble Tribunal. 

And I sign this verification on this Ig th 

December.2003 at Guwahati. 

DEPONE!1 

/ 
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/ flO( 	5 r \ cd loi dli) COfliililuffly 

(SCOIC Qid WI.IiCjlevqr
IS HOC fl)hiI dblc) 

3, 	 Iii CaSC tli 	1iJIliiijjj 	fitlfl1h.:IQI(/,(,(,r 111)1 o1i' 
(lICH' Caiid:d;ii111'11. \'dC;tuey \'illbe le-II)[jflc(l 

'1. 	IIIC aj)J)Oj1i(j11j 	
1SfnircJy tCII1)3f'.iy and in the lifl[lHe uI a to be tcrliiii1(cd by 

(lie Coilipetetit ailiiorjty at an: [line with 
one 

IliolithI's prior ZIO( ice The \VOik is; pait (iiilc IOr.perjQd0f3 to 5 
hot115 a day and (lie ilppojifEu)eiil \VihI 

1101 COiiftrniy [idiC Ofltlie candjdit toe1;jijji i'cgulnr luli- iic post in tli 	dcparttiicj1t 	Thc post caifjc 	thf 	ieIated ColiUlluity allowance ol Rs? 2 . 	--!90 PI 
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Atiy kind of IflI]UCIICC t )1 ouLJjt b) the CuldJda(C) 
1CLiIlfIhjI1L 

dppoln(1nc11( 	\1hl bc C0 11 SjdCrcd JS a diqiiaIi(ici1 	flo COIJcSPOIIdCIICL 
(lLILiiip(fIi 	(0 	lI]iftnc 	(lic SCICCIIc)il proc( 	ilI 1 	c11ft:1(Il)d 
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0. ry 
'4 t\bout IS years atidi'1"w 62 yenus o[ ige ns oit the 1;i 

date for receipt oF ni5phicatioii;. 
(ii) tv'il 	iMtii'vlJ l)'J(..AIIONí\I QjLAi1i1(AI ii  H 

i ISI..C/ X st1 	aFd pass. 
No \\ cuhiLiic  is given I6f Idghcrjuldication I lowum i Iii 
does not Uai the candidates with. liilici (1ua1ihcalo1l !iO1l 

apying for the post. 
(i)RFSID1IHCF: 	 : 

calldidwe belonging to places other Ihüii JIwt O/jiry 
an also apply for the post and such eaiididaft 

should shiFt Olu rcsiden 	to 1O yihlac in IIIC eVent 

hini/hii 	eic.tioii, 	1 lie scl',ele.l ciiididaIe slnnil(I 	)!((hiie 	1 

l 001 to Allat cliect 	iithiu the (late 1CfibCd 
uiidersiuied, aFter selection. 
ACCOMMODA11ON: 

The candidate selected should providö ftce accommodation 
to hOUSe the Post O11ic. 
INCOME AND PROPERlY: 
(a) 	TIi e candia(e sit oukl ha ic an itidepeit ucti! 

()llrc(' of incon:e for Ii is!!; er [irlif:uod, I neon ic 
certiheate n car)dIdate's own name (iidiet(iii 

	

c i(:;i•i I Y 	he 	 ':  
Rf:iiue/coiiiuteiit J!ithloiity ii01IiOi)C ilnishle(l in 
d1L ciiel.o;ed proioi illIl. lilCUillC in tile iiainc of 
niIlidiai1/.)thlCiS will 1101 iiiike the eaii(hid;ite 
cli be kr .1 he post. On I)' sit cli cuiiilidutc.v Yb 0 
fit iJIUS (Ins cndi!ion (111(1 all oilier L'ligibiliit 
co ndio ns, c'ifl be dig ib Ic to (JJ)J) I)' for.  ( lie J) OS 1. 

(b) 	Pie IcilCC will be given to hose cand I(lalc who 
- 	dcrivc 	income 	From 	tha 	landed 	propci lv! 

i mi nc vhle : sscts .wfteJj 	 A Copy oF the 
rec'.:l of rights 	[.upeii 	ssued in respect of 
pi(:p:r1yin1•cnie.ocai1di(l:1eoltlyH;ii(ild ie 	H 

H. e!iei4scd. Jbint propetty OY licjedilary i ) Qp. ly lint 
ti;iiiRircdin.t]icnaine of the Cai1di(li1CH\VIhi iiot 

HL OilSidCrCd d )i QpCi ty in thi ii Ilii( I oF [lid 
Lui1ddtC 	I IlL h1tndCd pwpeit /ilili1io 11)lc 	t 

-• 	 pr(lsc(POallsfcrrcd in the imain 	of tic CWichi(hik 	H 

J.cltiCi\t to the simbiiii:;siuii of iinpicii(ion but 

Ac 
-. 

	

- 	- 

H -. 
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tfiCQç 	 3lIlliority: indjc(j1, 	(lie UL1 	QPCIty; SIibIflitled to icnji LIic undcrszLd b11 '4bi 	I iL Jast kte ' ç'd Io 
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!' 

rI 

	, 	

• "" 	 I 	I' 	
,, 

I h 	LC1JIdIdCIIC >lIouJ(J 1t( be ji 	cut of 	ig '91 QuiLl 
'I'I.111 	

,, 	..'1j1;IiH.1111t  MlIce COlflJ)r psII 	'1 Itin I 	

' 	 I  

I: 	 '• 	H 	i Copic 	of the f011Owing 
CCi'tiflca(eddCi 	I 	slio. be  

	

LncIOsd to Inc applict10 	lnvdi iably If 	\'OfItic 	
I

lic, 

C. 
ttCdouii,ht; ilic originals need 

nc' H Sent lucy liifl)l be prodtjcccl 
101,  \'r'JiCi Czijlccl ir, 

Sch0j 
leaYinV ccr(iIcatc/Or CCitiflca(c rcgaidjii date of' bi,j

1  
MarJ.s ShCCI of HS LC (any ii iler quaJjfl0 ion 11 Caste Cc'r(j.t 	iss ned by 

DC/coinpet11i an [i]Ol'() 	n the 
cic losed 	ro' 	(iii CflS 	of candidates bcIoigji 	tu 
SC/S T/013 C). 

Record of iglits of Properi (if. Property is 
in the 	of 

calidj(IatC Only. If iìa such 
prOpert)/ exiSt5 Vu5 CnclOSLIrC is not 

il15j 	Upon) 
iIlCc)Jflc CCI11flC(C 1L1 (he nauj 	

of candjthlt0 issued by 

	

author 	in (lie cncIoccj 
PUO1)Ii11fl 

Iw 	CluI1ic(cr 	
iS5iJcj by P"Olniiicnt J)L'ISolis 01 (hr 

local hy.' 

Selcct011 will be 
iulade on nierit fimong th--- 

c;;i(Ji(ji(C5 \\'Jio 

lull 	l! (IlL 1)lcctJhcd Cllgll)zlj(y COIJ(j1(111 	hue 
CJ0SLdcO)(( 	

Hwy 

) PlIcnnoiu5 '"Il )C Opened 11 this QIllcc b LJIC Ui1J Islgne 	
0? 1 __ Ill 

	

C I)ICSCIiC 	
of' all such cail(!icla(cs who 	

P'•Scnt: :AhI ;tIic,c;ufldj(l;i((. 
iy plc I c1p11(c in (hi', p10 c, n fOIidlly wvJ

1  th ir R J ) zLL1ui 1(1 V 	jJf Jl( 
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1 ,  

I)o YOU knew eye] iii4 

I You I are not aresjdeiit of the 
)S1 vi] lage, are YOU prep red to 

Shik your residence to thcP9•- 
viIIe in the event oioi1ir 
select OH 

•-:S r-(y. i9JLt 	Q_ 

2. 	Can you provide free 
accoifll11odatjoI to houë the P0 

in P0 village. 

13. 	\\'iicthcr you hold any elccic(I 	No ;)Hst / NSo.jnrniL (lehUlS, 

141 	Are you an agent of LIC or 	: 	No 
any other inslirailce/finance 
COiflpally? I I so give dótils. 

[hereby declare that the 	orinatjozi I uriiis]i] above is tr 	a ue nd COlect k hc best of' iiiy 
knowledge I understand that if the iiiIorin:itH i  i u be hike at a later date, iiiy eaudidature/se1(e(O!l/lJ)0f(. 	is ii able o be e ace! Icd/te; iated apart from Criminal pHsecu t OiL 	0 

0 	 _ 	n Plncc 	C kiçj; P -  2 	 S 	f the  candiditc 
0 : 

	 ( Name & address) 

çl1(;H !cav1I1L CCitjflit 	or bull1 CrtiIicate 	
- 	 00; 	

•0 	 0 V. 	iISf.('J1insjl(.ct.., 	 . 	 H 	 L 
0 	

lihcalc(jI UelolIgjiig 	1! 	3ied 	by 	COiH])e(ezit 
I 	 - V 	

Iccoo,l Of rights (Janc.,1cd A) I I c r 1I1IiiVj)]C proJ)ci1y, 	V Incojj: 	L'c't(jI('jljij 	
bYcotnIe(eiIl 	'Iii(liOij(\I 	ii 	(lie 	name 	of 	ii oily. 

1\' o c I 1ia(cr certj[ci es Luoin 	 /1 & 
• 

ft : I ic. 	1 (lie bo 	br I lie cerl it icate enld 	 0 



/L  
APPL)ATION L Ok J I III  
(\\rfl-H  REFERENCE FO I EYI F kC FIFICATIOI\INO 	0  

I 	Name in Lull  

Pi ecnt Address  
 

3. 	Permanent Address  

LI, 	Whether SC/3T/OBC (enclosc th,e ccr[i-  
l Le 1:3 Lied by corn pet ciii u ut io lily) 

Date oL'Bi.rh 
(enclose the school lca\!ing cerl:ilicai'e  
of birth ccii.i cate) 	 / 

 Educational Quahilicatipn  
(enc1o5e copies of c.crtiflc.ates) 
Miks oblained m 1131 C ) 

/ 

7, Particulars of1anded/imrnoahle r9•A 0  
properly etc. held in the name of: 
candidate only, Il 	 (t(L 	( 

Lnc1osc copy of iccoid of nhL) h 	/V 	/ 	/ 	

o . h" 
/  

IT, 

11CC)\'°lE: 
ow  

' 
Annual income 

(ICC 	•• 
Sour(x of Income 
Enloc income ccitiflcite 1SSULCI 	 /1/ 	 i ((/(  

by RevenueIcompctet aulhority spe- 
cifving the souic of mcome in the name 1 

of cancli(latC) 

9, 
- 	 .. 	 . 
Laclose 1vo chiaracici certificate 	'UL. 

, 	.....  

	

Vt((C 	)? 	1 

( /1//l(E! 	 c 	(•/,C 

( 	
•/i 	S 	 / 10. issued by pi'oinincril purson Q 

.5 



10, 	.l 	You 1ow cycling 	
: 

11. 	If you 'are not a i'csidcnt oL the 
"'( post village. are YOU prepared to- 

shiLi your re-s j1tç 	td the P0 vill- 
'age, in the Cvei t OyOui se1ct1011 

12 	Can you provide free 
acconinodatjon to liouse the  po : 

PC vrflagc 

13. 	Whet -her you held any eICcled'post?: 
If so give dct'ad, 

• 14, Are you an agent oL' L10. or any  
other insur'a1cc/üiice company? 
if so give c1taUs. 

I hereby declare that: the 	
'above is true 'and correct lolhc best 

ol' my lowledgc. I unclej'st'aç that if the ifbjniatjon is found to he thise at: a later date, 
my 	

is liable i) be c11nce]cd/te'11I11 ted 'apart Li'oiii Criminal 1)rosccut ion, 	 - 	

I 
(  

Place 	 ' 	- 	-  
: 	(/c'a /(( 7? J 	 Signature. of the andid:tc 

Date 	 (N 'a me & A U U less) 
: 

hneIo c: 

i 	School leaving ccrtilicale of birth cerli1.ictc, 	 -- 
HSLCfl1'arksheci - 

Cast ccriic'atc ('if bc].oning to SC/S'f/QBC) issued by eompckn1 aullioiity. 
Record of rights (land other i.ilimovable prOperty) 

fl Income ccF1j[C'ate issued by eomjetent authorj(\ iii the Imnie OH)L' 	llhtjLI'a(C otily: j ch'ai'actc Cdli fieatc 	I)  
2 

Note Tick in thc box Ibi' the ccz'titIe:itc crcIoscd, 

lfr'- 
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Qo 

i DEPARTMENT OF ?Ofl'SINDIA 	- 
orici OF THE SUP INTENJJE o' POST 	 ivsioi / 	 XiURi •..: * i ;. 	733O1. 	.- 

No. 3/35/Chirakuti-X 	£)atoc at Dhu)r1 the 106203 4 
8u z- 	1qppointment to tho iorst oi IM/ 	rakttL-Ir 13.0. 

The avert.jmcnt ma1e vide th.i5 of f '  icel memo ofven 

no. dtd 29.01.200-3 on the &ove noted subject is hère)iy çnce 
lied due to some invojJ].e reaone and fresh advettisement 
will )e.. isaucd later -on,! 	 -. 	 - 

This 18 for inorTnation to all concerne 

( GoCGHazarjka) 
• 	updt,of Post Of- fic 

G0alpara; 5  L)ivioion 
• 	 Phubri - 73301, 

Copy toz.. 

1. --- 	The A.stt 9  Director D  lnployrnent Exchange, Iu)rj 
w,r,to hiao0,: c(/yC.5/34/03/22..27 ct 25'2'.O3,! 

Th Preoic1ont 

 

C1-4rakutil Ti1para GP P.O.-Tilp&rc 
VJ.a-3ilaj.par&, 

3. 	The RPM, Clijrakutj R.O. Vj 	Pi1asiparas.O# for dis 
playing on ofr.tco not±ce 

The SPM/l tpr S.C. for iiplayirig on Otfiäe 
Notice oar, 	 • - 

• 	 56 	 The SiiI(P), DhUbrl for dispayjn On otfico notice • 	 Oar 
• 	:.. 	6 1 	All applicants concte. 

• 	 : 	•y 
• 	 - 	- 	 G6a1par 	ivizion 

Dhuri - 3301 

- 	 - 

-1 
; 
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From : 

	
NEXURE:./, 
	I 

Dr 1  Al! Azom Sheikh 

B.V.S & A.H. (A.A.U) M.V.P.N (C,u.) 

Regd. N0 1  0400 

District A 1H, & Vererinary Officer Kokrajhar, 

TO WHOM IT MAY CONCERN 

This is to Certify that Md. Abdur Rahrnan, 810 

Md. Al! an inhabitant of village Chirakuti Pt.. 1, P.O 

Chirakuti 1  P.S. Chapar in the ilasipara Sub... Division 

of Dhubri district is pernally known to me since last 

few years. 

To the best of my knowledge and belief he 

bears a good nral characters r e is a young  energetic 

boy of active habits and of amiable desposition. 

I wish him every success. 

Sd/-. Illegible, 

21.2.2003. 

(Dr. A.A.  Sheikh) 
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NNEXUFE: 

OFFICE OF THE 
	 It 

CHIRAKUTA TILAPARA GAON PANCHAYAT 

P.O.. Tilapara, Dist. Dhubri (Assarn) 

From 

Rupbhan Nesa 

President 

Ref. No. 9/2002- 2003/9 	 Date 5.2.03. 

This is to certify that Abr Rahim , S/O 

Syjd Ati an inhabit8nt of village- Chirakuta Pt...i, 

P.O. hirakuti,  P.S•  Chapar, Djst. Dhubrj (Assam) 

is known to me. His well character and conduce has 

been found good. 

I with him every success in life, 

d/- Illegible, 

President 

Chjrakuta Til  apara 

Gaon Pancbayat. 
XA- 

Date 5.2.03. 



ANNEXURE: 

Office of the Headmaster/Secretary 

Tila Para High School 

P.O. Tilapara1  lst.  D1-u1rj (Assam) 

Ref No . . . . 	 Date ... 6.2.03 

Certified that Abdur Rahrnan 5/0 5amed All 

village Chirakuta part I Chir ajcu ta  P.S. Chapar 

Dist. Dhubri, Assam. He is personally known to me. 

He was a regular student of this Tilapara High School 

and passed the H.H.L.V,  (Rept) Examination /2001 

from this school under R7_428 NO. 0057 • His conduct 

and character were found good while he eas a students 

of this High School. 

I with him every succees in life. 

Sd/.... Illegible, 

6.2.03 

Head master and Secretary 

Tilapara High SChool. 
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DEPARTMENT OF PST INDIA 

&NNEXURE:: 

 

From: Superintendent of Post Office 

Goalpara Division 1  

Dhubrj - 783301 

	

To: 	Shri El  ias  Rahman 

Viii. & P.O. Chjrakuti 

Via. Bilashipara. 

(2) 5hrJ. Ashad AU. Ahmed 

C/C Abdus 5attar 

Viii. & P.O. Chirakuti, 

Via- Bilashipara. 

No. 8 3/358/Chirakuti, Dated Dhubrj the 19.9.03. 

sub: R graing  selection of GDS BPM for Chirakuti B .0. 

in a/c with Bilashipara S.O. 

Ref:.,. Your application for the post of RPM,,  Chirakuti. 

5ir, 
please refer to your application u/r you are 

hereby requested to subuit land documents exciussively 

in your own name within a period of 20(Twenty) days  or 

before 10.10.2003 for getting selection to the post of 

GDS BPM/Chjrutj B.O. 

Yours faithfully 

	

; 

	 Sd/- Illegible 
-10 
	

5updt. of Post Office 

Goalpara DIvision. 



DEPARTMENT OF POSTS INDIA 

To, 
From, 	

R d. 1 .Srj  Rafjqt,l Islam 
updt. Of post 	

Vjj] & P.O. Cherakuti 

	

office 	
Via Bilasipara 

Goalpara Division 	 jJist. 1 ubri 
Dhubrj_ 78330 

Rg 	2 .5r1 Jahan All 

Ware N0 •  4, Gairipur 

P.O. Gauripur. 

No. B3/350/Chirakuti 	Dated at Dhubri the 20.10,03. 

Sub, : - Regarding s:electi.on of GD BPM OC, Chirakuti BO, 

Sir, 

please refer to your application in C/W the subject. 

In this corincection you are requested tc submit land 

documents exclusively in your own name within 15 (fifteen) 

days from the date of receipt of this letter to this 

office. 

Yours faithfully 
b, 

•- 	- ,L 	

5d/- illejble 

(Dr. C. Hazarika) 

Supdtd. of post office 

Goalpara Division 

Dhubri_783 303. 
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D1V ARi'MJNT 01.' POSTS, I Ni) IA 
OF! ICJ OF 1 [II )UPLRIN I LNDI N 1' 01 POS I Oil ICI 

GOALPARA DIVISiON :::: r)i::ruBRi 783301 

lo, 
Sun  

do......it.:c.-( ......................... 
Viii ........ 
P.O ........ .. 
Vhi- J3I1,ASIPA1&A. 
Dist. - i)liubni. 

I\,rO. i3 1 358 / Chlrakill.i. 	 D :iiel a I)hubij the 27 -O -2003. 

Sub :- Selection Meeting for the post of GDS BPM,Cliirakuti B.O. in Uccouni with 
Bilasipaia S.0. 

S ii•, 

lise at tend in the selection committee meeting for select ion of G1)S B PM foi• 
CIiiikutj 11.0. in ICcouii1 with 11ihisi1) ann S.O. on 18.09.03 at. .1200 1101118 iii I lie cluuiibei 
oft he uudcrsiued . . 

No lLInL.,uei11Itjvo 011 IM)haIl of the CUIi(,li(lt(0 will be uhIowo(I to iitft'iul Ihio 
selection coiuniittec ineetimig . 

NoTA/DA will be allowed. 

2 ' 

\'oUl's fiuitlifiilly. 

c$! L 
( G. C. llazniika ) 

Supdl. of Post Offices 
Goalpara Divn,Dhubt'i 

783301. 
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ill 	Secondary Education, Assam,I 	mf! 
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ill 

ACDIJR ROHItI  

Son/.dughter'of 	SAMAL) ALl 	 - 

• Roll 	117 - 	No, 	OO. • 	- 	 -. 
TO IhQ ll'qh School L'tvwj CitIictit 	'1'dt) I 	iIuidtlw1, 2001 	H • 	to commence on MOflday, the 401 Dceiiibr, 2000 	

- 	 I His/I -Icr Date of Birth is JANUARY 01, 1982. 	 I .  
• S 	 • 	•- 	

• 	MIt. Subject 	 ., 	 tcpini\ffl Firclivc 
.Suitji'cljs) fur 	• AS5AME5E 	
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THZS DEED (? SALE i9 ;nade on this 13rd diy of Nov.2002 

BET%qN 	- 
,L/ c~ ervi, 

Sm.ti. }{n 	Ran! Paulw7O, -D/0t4ohanBashj Paul: of 

village Upartari 	( Beltoli) P.O. 	Ha1ama P.S.Bilasipar 

Dict. Dhubri 	(Aam) 	( hrcinfter coile(i the SELL}Rj 	\T.NDOR) 

of 	theriep4.irt. 

/ 

 

A N D H 

Abdur 	Rihirn s/o Md. 	Thm...d Alt riku tn L 
P.C. Jamduar, P.S. Chapar  

CiIle() 	th 	PURCI•!A:;ER I 	V!.iDIF) 	o 1 	Lhc 	otilc r 	l)irt. 	. 

t 	
- 	

\ A4v'/V ON Lj71-  

- -- 	 - 	

i 	2 R 

-f 

Draft?d by 

S.X.3;h: \dv. 
I3iiaslpara 	

. 	 Contcl..P/2 

2. 



I 	 1 	 1 	 A k2 

• 	 .P/2 	 . 	 . 

/ 

• 	 . 	

.• 

• 	
. 

tEE1S the above namr?d venor/seller are the ahnolute 

owner and pe 	fuIpoces.ion over the plot of land meuring 

2 B. 	K. 0 L. covered by Patta No. 55, Dj iTo. 48. 137 situated 

at R'/VI 11aqe Chirakut Pt,i under circle Chapa. )).L;t. Ditibri 

(Assam) which is more specefically mentioned in thu,  schedule below- 

AND WhEREAS THE Vendor agreed with the purchaser for an 
absolute ;ale of land measuring 2 R. 1 K. 0 L. f r a fair and 

reasnah10 I aggregate in consideration of Rs. 2: 35.000/- (Rupe's 

thirty five thousand ) Only where had been paid by the purchaser 

named abov: the receipt of wh.tch the Vendor hereby acknoleciqe. 

ThOW Till DFED  OF  s 
..... 

rr  

	

(I) The vetor hcjV,t1o? )51Utl £i,.) t , 	 i t:i , interent 

possess.on and ownership ha.•.r r.n; cv:i.:: anc a;Fiqn'd all 

the part and uarcel \f  tLc 	I 	 i o tI pu','~channr Lo have 

and to hold ox for eVer, 	.. 

Drafted by 

( 	v 

S.K.Saha Acl\, 	 Cont •. • 

	

i ,. 	 • 	 • 	 . .... • 

2 	 - 

1 
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• 	

L 	
; 	

•.: H 	H 

Be it further StClLed aild waphat.'Lcaii.y raie and  

dccl.irec1 that the land roj'erty hereintrans2ercd is frôe rDm all 

sorts of encumbrances, that so OVer nature and vdor/ellr 

cliver the khas and peaceu1 possession of the 33ic1 .].and unto 

the purchaser ree from eflCUfllbrar1CG; des5rip 1%-.ion and interferences 

in any way £o any :;ucstion Inclu'iinq Lhe vmdOr/se13.r himsel.f 

by his successors administrators assigns and r':pre:.r.ntation. 

kicforth all. th ornrnhip h'r3ittmnts and land 

holdorship shall vrst uno tho purc1ia.i ani th purch:asr ;hali 

be at l.Lhërty to posesr occupy - nd c:rivc, Lhci rnt nrh i Ls 

emn's beriefit& of the land und'.r covcnant. 

Further the v-ndor cv-n t' 	'I: 1. ! t.r;pi rc i tt 

the propeLty hereby C0flVC(?Ci by th v'dr'r j r 'o-. roe from any 

encumbrices aS herel n, bfor 	3Lit''d h 'Iifi iflld t.h' purchaser 

• 

	

	dispossessed of by anybody t1inq up:rior title to the vendcr 

his heirs, executorj, admini;trator cndsw.:cessors shall be bnd 

to make good any loss sustaincel by the purchaser his hirs 

successors administators and assigns. 	S 

Drafted 1hy 

S.K.Sahzi Adv 	 Contd, .r/4 - 



'- --- 

I 

I I  

P/4 	

/ 

.1 

In witr1e3eE whereof the vendor hao net find ibncihcd 
hi s hand in thed e/icnth/year ent..oned at fli].Ipra 
Sub- Reç:3trar Office, 

chdui of. .l3fld. 

	

A plot of land measuring 2 t3. I. K. 	1 4 , ( tiav 13igha 6ne 
katha) covr'-d by Patta No, 55, Dag No, 48% 187 situated at 

R/Vij.laqc C1rakuta Pt,I under circle Chapr Diet. D)ibri(Ansam) 

as bot.inded by :- 

North  

South s-Hill ( Govt land) 

• 	Eth :— Govt, lwid 

•-1e;t 	
- 13ha3han Paul 

Draftcd by 

Adv. 	 Contd,.P/5 

H ,  

. •' - 	 - - 	 - 	 - - 	 - 	 - 
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A 
eiO 

Sigature of .  the WitneSS 

. 

- 	k 

.Q••- (/q(J 	 J 	
'(-t:A t''--- (? 

	

_qn ,-, 	t rN 

Draft.&j Ind reaci ovcL,  tO tho  in prorv:o r to i,tnnr and cuiy 
iditiied by $rj S,K.SahU /dv 1 c)fl 
tth a3rd day o2 Nov2002 	 . 

	

. 	 I ,.  

Advoc.ato Bilasipara 

'ryr)d by 

( 	..1ta1cr) 

6 	 ''? 	 a-L( 	 •: ? 	 ç 

• 	
.... 	• 	 S.. 



•'' ACO761 	 Amendmnt to Genrt Fin aniat uhs,19G3 
ForthVFR 33 L  

(Sce Rule 7713) 	
\ CcrtiI'jcite of tr lsfcr hi'  

/ 	 / Certified that I/We have in 
thefo01 /afternooi of this (lay respectively madeOycr 

and ieceiv1 chargL of the Office 
 Lt . 

~Z4_. 111  PUlsuace of Ordcr- No 

dated 
 

fricor- 

	

'j]j 1v 	Relieving Officer 	Th3j I/U 
Siguatur 

. .. Name in .Biock Letters) 	 (Name in Block Lett0) 
Designatjo 	 Designatioi 	1_ 

tatio n 	
Station 

 atc 	
Dath. 

(For use in Audit Office /.RAO only) 

Noted in A/R at page 	 - SOO 

I AO  I PAO. 
Noted in AIR at page 

 

SO/AAOlAp/p1p 	. 

orwarded 

ote : Separate Certificate (asperForin appended ) also to be used where transIer/assurnptjo1 
of charge involves responsjbj1jtje for cash, stores etc. 



• 	 . 	

4 	

. 7/ 	 ( 	 th 
y 

ORMQFR :33 APPFNDX 

(Sec Rule 78) 

i Lute Ic ? oI transft of chai ge ni lespeci oi ii ansfer / assumption 

	

responsihi1itie 	fo Cush Sbres 'ic 

- I 	 - 	 \ 	• 	
-. 

I 	
••\ 	

'. 	 / 	' 	\ 	' 

/ 	 L 

\crtificd that F/ We have u 1o1en00 	fternoon of 
this day date to 	indicatedespcctive1y m'de 	ver and 'assumo 

chaigo and j6spqi Ib1l1tyof he following 

4 	 4 • ' 	 I 	 . 	 t 	I 

Cash LRS 	 . 	

- 	 - 

	

:1)11 	..•..'.•... 	. 	. - 	/ 	• 	 / 	
.• 	 . 

Peirnanent advance R 	 • " s-- 	•.., - 

- 	Others 

	

• 	 I 	 . 	-. . 	. 

- 	
• 	 • 

	

,,.. •, 	 4., ,. 
S. 	..... • 	

4 ••_ 

..•, 	

- 	
e1icve& Officer '.... 	........ 

; 	 • Relieving Ofticer . ....................... 
• 	•- . 	:_. 	H• 	•-- 	i,'''' 	: 	-' 

1 

S 



1)1 P/\il'MjN .1 OF PO0iS INDIA )LF IC' OF [HE lNSpCTC)l:. OF 	
DHUBFU SUB DiV!;!( )N DHUBRI 73301 

	

.iamh NoA2/Ojrafr1j/1 	
Dhubri Dated 27/b/: 2 0 0 3: 

The (oflowing orders c..ire issued in the interest of serve 

Th arraflgriiir1 for the post of GDSBPM Chi 
by this of1i 	 rakuti Pt 	E D(3 (•) ii ic 

memo o.1 even no, dId, 28/1 2/2002 is hereby terin \V e f 31/(15/2003 (afternoon) Sri Nbi 
HUSSai:i who hns been we' Ku as BPM at Chirakuti Pt. EDB0 wifi join to his origin 	sl I 

/ MC, Zamduar EDBO termiHatiig .SUbStittjt arrangeriit n ide by tiu. 
office memo of Ovofl no, dId, 2910312003 

Sr Abut Kelam Shei 	GDSMD Kadomtr 	EDDO will take e 	il. cnarqo of BPM, ChirakLJIi Pt I EDEIC from Sri NalDi ll1jsej, 
31 /05/200:3 (afternoon) and will continrje as I3PM until 

furtf ie ni 

he CDSMC Kadonitola LDE3( will peiforin the deh
.  Cli ICc? in addition to Own duty 	

vei y wOrks.tif ii 

' ot 

f- 	
and kind approval, P05 lester, Dhuhri HO for infor,naIior and  S 	 necessary ncti( )r 1.  PM, 	

SO for informalioti 

3PM Kadomloat / Zamduar / Chrakuti Pt. I EDI]O for infof iii; and suitable action. 

Sri Abut Kaluin SiieJcl GDSM[) Kacjoni(njn E[)[3o) for 
IIlIOliIijti, d 	

ri Minrier l-lussair GDSMC KodElmtoKi EDDO 
101 iiii Of il)fltio:, 

	

Abdur Rahini, 	
GDSMD. I MC (substitute) 	Zaindi JflI 1)110 with nfbrniation that his service is terminitrcj w 

	f 31 /ft'?O ii (aft emoori )' 
of iho officials 

1 3 Office Copy 

u 

3,J;i, I,i0,•' 
........ 

	- 	' 

S 

. 	

f • 



Hi 

- 	- 
r 
fl 

rie1 	
j • - 	 --.--------,-- 

IN THE CENTRAL AIMINISTRLTIVS TRIBUAL 

GAEkTI BEECH 1 GUVAHATI 

0.1. • NO • 267 01 2003 

ri Abdtzr RahJi. 

pplioait. 
ve 

Union of India & O. 

•...'* 

In  th& Ma%ter,, 0 $ 

ritten Stateent sith*itted by 

ike Re8pondente. 

The reepoidents beg to sub*it 

a brief history of the case whiok 

may be treated as a part of the / 

written statenent. 

(! 	
HIO 2) 

This is regarding appo*tient for the post 

f 	of **wly opened Chira1Qii EO in a/c with Bi1asi 

para S.O. An advertiseDent for filling up the said poet was 

.ads yjg this office letter No. 133/358/CkirakJZti dated 

20.6.2003 rougk the B/Exchange, Thzbri and open Notification 

for submission  of applications to reach this office on or 

j r 

	

	 before 21 .7.2003. In respomw total 15 (fifteen ) applications 

i*cluding te petition were received within the specified 



__. 
-I 

date • AU. the fifteen candidate a were asked to attend the 

selection committee meeting vide We office letter of even 
/ 

no dated 27.8.2003 to be held on 18.9.20(75 at the office of 

the under8igned.  Out of the 15(fifteen') 14(fourteen) camdi 

dates imeluding the petitioner appeared in the select ion 

Committee meeting held on 18.9.2003 • All the applications 

were opened in presence of the candidates and .acrutimg of 

the applications it was fod that none of the candidates 

submitted land documents exclusively in their om name i.e. 
....-.--. -..-... 

regiatered land deed, due to which selection of the cand1aies 

could not be done on 18..20O3. As such 4(tOur)emn1a 

among them getting higher marks in the HSLC exai*aioee. 
- 	 - 	-.- -.-.--..-- - 	- ---------- .-, - - 	----- - 	- - s-.-- - 

asked to submit land documents exclusIvely in their om name 
- 	- 	 - 

for final selection. It may be mentioned here that the 

petitLoner did not figure among these 4(four)oandidatson 

the basis of marks in the H$LC ex%mination. Out of these 

4(four )oandidatea only 2(two) candidates Sairi jliaa Rahnan 

and Asbad AU Abmed submitted registered land deed ih,ei, 

Between these two candidate a the respondent No .5 

Shri :ELiaa ahman who got higher marks in tke j_eca*ina" 

tion and also fulfilled other norms for the post and aocor 

- dingly the respondent !o.5 I.e • Shri Slia,a akaan has been 

selected as GDS B4 of chirakuti B0 by the selection Committee 

and appointed by the unders ede this office letter of 

even no. dated 10.12.2003. 

Contd 



4< 

-3 -  

PAI?JL:gI SR.  OOMMIRT S $ 

1. 	 That with regard to paras 1, 2, 3, 4.1, 4.2 

and 4.3, of the application, the respondents beg to offer 

no comments. 

2s 	 That with regard to the statement made in 

para 4.4, of the application the respondents beg to state 

that the eeleciion, was not done on 18.9.03 as because the 

appUcants failed to fulfil the required norms for the said 

post. 

3. 	 That with regard to the statement made In 

pam 4.5, of the application the respondents beg to state 

that $hri Slias Bahman and Achad AU Ahmed have secured 

higher marks in the HSLO examination that the app Ucant 

A character certificate In respect of Shri .glias !ahman 
- 	 -- 	 - .- - __.•- .--- 	- - 

was received stating nothing adverse against his character. 
-I------  - - - 	 - 	 -.-.. - 	 -- -___ 

The applicant also failed to fulfil the 

required norms for the said post on 18.9.03 and be has got 

less marks In the HSLC zamination than the respo. dent 

No.5 and have the applicant was not selected. 

4 • 	 That with regard to pam 4.6, of the appLi 

cation the respondents beg to offer no comnts. 

5 • 	
That with regard to the stateefl t made in 

pam 4.7, of the application the respondents beg to state 

that the respondentS No.5 got higher marks than the pet itiorer 

C 



and a]. so fulfil led other requisite norms for the poet and 

hence was aeLeeted legally for the interest of public 3. 

6. 	 That with regard to the statement made in 

para 4.6, of the application, the respondents beg to state 

that the selection Liøt and appointment letter in respect 

of the respondent No.5 may please be declared valid as tho 

selection was fair. 

7, 	 That with regard to para 4.99 of the app]. bat ion 

the respondents beg to offer no comments. 

8. 	 That eitb regard to the statement made in 

para 5.1 9  of the application the respondents beg to state 

that since the selection of the respondent N095 mas made 

as per iles of the department hence the aeleotion and 

appèlntment is Liable to be kept valid. 

9 • 	 That with regard to the statement made in 

para 5.2, of the application the respondents beg to state 

that selection is fair and valid. 

100 	 That witb. regard to the statement made In 

para 5.31. of the application the respondents beg to state 

that since none of the candidates found falfilled the 

required norms for the said post at the time of selection 

committee meeting on 18909.03 as such the authority letters 

dated 19.9.03 and 20.10.03 to the candidates getting higher 

marks in the HSLC examination among the candidates to submit 

0 

Conid ii..... S. 



land doeuments exclusively in their oa, nane. 

11 • 	 That with regard to the statenent made in 

para 5.4, of the application the respondents beg to stat 

that the selection and appolnt*ent of respondent No .5 was 

done based on the department rules because the respondent 

No.5 got higher marki than the appli cant in the HSLC exa*i 

nation and hence the selection is fair and valid. 

12. 	 That with regard to paraa 5.5, 6. 7, 8, 8.1, 

8-e and 8.3, of the application the respondents beg to offer 

no comrtenis. 

13 	 Thai with regard to the statenent iade In 

para 9, of the application the responddnts beg to atate 

that since the selection was 'ade on the basis of the depart-

niental rules as øuch no Interiun order be passed against 

the selection and appolntaent in favour of the respondent 

No.5. 

14 • 	 That with regard to paras 10, 11 and 12, 

of the application the respondents beg to offer no coaments. 

erjficatjon.,.. 0•*••S• 
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VRIFICATION 

• 	 I , Shri S. Das. Supdt. of Post Offices, Nalbari- 

Barpeta Division. Nalbari now also in charge of Supdt. of Post 

Offices, Goalpara Division, Dhubri, being authorised do 

hereby solemnly affirm and declare that the statements made in 

this written Statement are true to my knowledge and information 

and I have not suppressed any material fact. 

And I sign this verification on this 

of february, 2004. 

Dec). arant 
Supdt of Post 0ff'-'s, 

Goaipra Dvr, Dburi. 

783301 

th day 


